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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
0.A.NO.939 of 1995.

Between pated: 11.8.1995,

Chinta Suseelamma sos Applicant
_ And

1. The Sr. Superintendent of Pos, Ongole. -
2, The Chief Postmaster General, A.P.Hyderabad. -

3. fThe Director General, Dep.t of Posts (reptg. Union of India),
New Delhi.

ase Respondents

counsel for the applicants sri. C.Suryanarayana

.

Counsel for the Respondents : Sri. N.R.Devaraj, Sr. CGSC.

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member
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D.A, 939/95, Dt., of Decision : 11-08-95.

ORDER

| As per Hon'ble Shri A.B, Corthi, Member (Admn.) |

The praié; of the applicant is for a direction to
the raespondents to appoint her, on compassionate grounds, as

EDBPM, Vittalapuram P.O0.

%ﬁ The applicant is the young yidow of Late Shri Chinta
Anjaiah, who while in service as £D5PM, Vittalapuram P.0, disd
onﬁi@-ﬂ4-1995 afPter having served the departmant for nearly

12 yaars. The employes had to undsrga prolonged suffering on
gccount of Kidney pailire which finally proved fatal, The
applicant staf;s that she had to spend considersble amount

of money for the treatment of her late husband. On the dsath

of her husband she applied for appointment as EDBPM but her
request yas turned down by the Sr. Superintendant of Post officaes,
Prakasam‘Diuisian vide impugned memo dated 06~06-1995. The said
memo (flédnly stated that as the applicant does not possese éﬁg}

v
the minimum gducational qualificaetion her case QcLuld not be

considered.

i. Heard learned counsel Por both the parties,

Shri C. Suryanarayana, learned counsel for the applicant gtates
that the applicant passed Bth standard and that the authorities
conserned have the requisite power/diséTetion-to relax the
educational quaiification in respect of applicantlj]?or comassi=
onate appointment. In this connection he has referrad tO the
clarification No=-2 cnntainejﬁn the Chief Poétmaster General,
A,P, Circle, Hydsrabad circular letter deted 07-07-95 undar
which g copy of the Directorate letter) dated 26«05-95 yas
circulated for information. As per ths said clarification the
powers to relax tﬁe educational qualificationg can:beéexercised'u

either by the PMG(Region) or CPMG for units under his direct
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charge. The clarification rurther lays down that whensyar

it hecomes necesgsry to relax tha minimum gsgential qualifi-
cation, the condition should be imposed that the parson
appointesd after relaxestion of mimimum ggucational qualifications
would become eligible Por pgeruitment in Departmental Group 'D°/
Postman‘ggﬁres only apyer they gttain the presecribed sducstional
qualifications applicable to the E.D. Agents against wiich they

are appointed.

4. Shri N.R. Devaraj, lsarnsd standing counsel for the
respondents has clafiﬁiad that with éFFect 8rom 12=03-1933 the
minimum ggucational gualification por appointment as EDBPM is
matriculationf There is no dispute that the requsst of the
applicant for appointment on compassionate ground ygs rejected
by the Sr. Supreintendent of Post DPFficss and that her .cass was
not Porwuarded either to the PMG (Rggion) or CPMG Por ralaxaticn
of the minimum educatiDéZ%taliFication as stipulate? in clari=~
Pication No-2, peferred to above. In view of this Shri N.R,
Cevaraj, learned counsel for the respondents states that there
would bz no sbjection Por the czse of the applicant to bs rg-con-
sidered gither by the PNG(Rggion) or CPMG & per the gyrant
instructions governing the subjecte The latest instructions
governing the subject were perhaps not ¢ "received by the
Sr. Superintendent of Post Offices, Frskasam Division yhen he

rejected the case of the applicant.

5 In visuw of the above,.-I am of the considered view

that this 0A should be disposed‘af at the admissicn stage

itself with appropriate direction to the respondents. Accordingly

the Chief Post Master Gensral, A.P.Circle (Respondent No.2) is
hereby directed to consider the case of the applicant for

appointment, on compassionate grounds  to the post of EDBPM,
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Vittalapuram P,.D. keeping in view the rslevant instructions
with regard to ths relaxation_m? minimum egducational qualifi-
cation, applic=ble to such cases. MNeedless for me to adgd that
in censidering the case of the applicant, respondent No-2 shall
rake imtoacsnsideration 511 othar réleyant epertors slso hefors
coming tef?inal décision., His decision ghsll be communicated
to the apélidant within & psriod of thres months from the date
of communication of thisdiractiéﬁ!ﬁ?ieans of a pgasoned order.

Pending a final decision in the matter Dy Respondeni No-2, thas

nost of EDBPM, Vittalapuram P.0. shall not be Pilled on reguler

basis,
~ (A.8. Sort 1; P
Membar (Admn. '
Dated : The 71th August 1995 i; O
ated i e LIAn AUURt- ome ty Registrar(J)
(Dictated in Open Court) Deputy Reg
Copy to:=-

1. The Sr. Superintendent of Pos, Ongole-001.

2e Tﬁe chief postmaster-General, A.P.Hyderabad-00%.

New Delhi-001.

3, The Director General, Dept of posts (reptg. Union of India),|j
Spr 4, One copy to Sri. C.Suryanaryana advocate, CAT, Hyd.

. 5, Cre copy to Sri. N.R.Devaraj, Sr. ccsc, CAT, Hyd.
6. One copy to Library, CAT. Hyd. | j;

7., One spare CODPY.
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TYPED BY\L‘\" CHECKTD T‘Y\
COMPARED BY APPROVTT RY, :x

IN THE CEMTRAL ADMINISTRATIVE TRI BN,
HYDERABAD BEMCH AT HYDERABAD. \

- £

HON'BLE MR. A.RB. GORTHI, .ADI‘»TINISI‘RA—
TIVE MEMBER. '

HON' 2=

CUDTICIAGMEMEER.

Q%WEQ/JUDuFWEWT.

DATET‘-' \ 'il . 1995.°

0.A.NO. Q%4 \as
| ,E‘;A-Jm - (WP N0 )

. ADNIITTED AND INTERIM DIRECTICMS IS3UED.

ALLGWED.

—~"DISPOSED OF WITH DIRECTIONS.

 DISMIYSED FOR DEFAULT.

' Contral Administrativa Tribunal
. -DESPATCH - :
-\ AUGI995 ~&Y
HYDERABAD bricH,






